IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION Ng, 1309/95

Batueen =

e B.Kptesuara Rao
2. S.Bhoupll

sso Applicants
And

1. Chief Medical Director,
Rail Nilayam, .Sec'bad.,

2. Chief Personnel Officer,
SC Rlys, Rail Nilaysm,
Sac'had.

3. Union of Ipdia,

rap, by Secrebary,

Railway Board, Rail Bhavan,
New Delhi,

.

4, 1.Brahmaiah, - ///

Gffice Superintendent/Gr.II, /
SC Rlys, Guntakal, ‘

e«s+e¢ Respondents

Shri G.V.5ubba Rao

»e

Counsel for the Applicants

Counasl for the Respondents :  Shri N;R.Dsuaraj. S~ for Rlys

CORAM

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)
THE HON'BLE SHRI 8.5.JAI1 PARAMESHUAR H MEMBER (3)
{Order per Hon’ble Shri R.Rangarsjan, Member (A)
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(Order per Hon'ble Shri R.Rangarajan, Member (a) ).

Heard Sri Yathi Rajulu for Sri G.V.Subba rao, counsel for
the appl@gcants and Sri N.R.Devaraj, standing counsel for the reSe

pondents,

2. The case was heard number of times eariier. When this case

came up fog hearing today, standing counsel for the respondents
produced the seniority‘list'of Head Clerks of the Medical Départmént

as direéted earlier. A provisional seniority list of Head Clerks was
produced toéay by the requndents. That means that the respondents

did not have any proper/final seniority list till now. Further we find
that the name of the first applicant i.e. Sri B.Koteswara Rao did not
one '

figure in that list., There is mp@ Sri V.Koteswara Rao in the list,

But the first applicant's name i§ ghown as B.Koteswara Rao in the
. cause title, Heﬁce we are not sure whether the applicant No.1 i.e.
Sri B.Koteshwar ﬁao and Sri V.Koteswara Rac are same as the name of

the first apppicant i.e. B.Koteswara Rao is not available in the senio-

rity list, Counsel for the applicant submits that he will correct the

petition suitably. We are not inclified to Permit the-annldeant ea __
~correct the cause title as this OA was filed in 2995 and hence

correction in the Oa now and thgn hearing-;t will only prolong the
agony. Hence we rejected it, wé also f£ind in thé.O.A. that the
applicants are relying on som%éhpreme court judgement to:sustahi
their contentions., But the details of the Apex Court judgementy are

not spelt out. Merely stating that some Apex Court judgement is relied

is not sufficient to sustain the case. Hence the applicants are
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permitted to file a fresh OA for the same relief fully covering all

. the points quoting proper judgement of the Apex Court. However, the
period from 30-10=95 to 23-4-98 will not be counted for the purpose

of limitation if such a plea is taken by the respondents.

3. We find right from the beggining that fhe reply filed by the respona
dents is not only insufficient but lacks any adequate coverage by

rules to explain their contentions. We are unhappy with the reply

filed in this OA. We have informed the standing counsel for the res-
pondents in regard to the various défficienc;es in the reply and sucﬁ

1

types of replies will not accepted in future. The respondents may

note this caution to avoid such mistakes in future;

4. This OA is disposed of as withdrawn with liberty to file a

fresh O.A. as observed above. No order as to costs.
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0A% NoS1 309/95

CGPY to ;.-
1& The Chief ﬁedical Director, Rail Niléyam, Secundarabad:

2 The Chisf Parsonnel DfPicer, South Central ﬁalluay,
Rail Nilayam, Secunderabad.

3% The Secretary, Railuay Board, Rail Bhavan, New Delhis
& One copy te Mry G.ULSubba Rao, Advocate, CAT., Hydd .

5. One copy to ﬂr;ﬁ N‘?,ngavar'aj, SC for ﬁlys’ CAT-., H}d;

6§ One copy to DiRW(R), CAT., Hyd:

7% One du;ﬁlicata c'upy':'
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IN THE CENTRAL ADNI'&IISTR‘ATIUE TRIBUNAL
HYDERA BAD BEWNCH HYDERABAD

THE HON'BLE SHRI R.RANGARAJAN : M(A)

AND .

THE MOW'BLE SHRI B.S5.JAI PARAM%SQuAR :
, i - MoLd;
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